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Smt» Surjit lOur .®.Applicant

Vs.

Union of India 8. Another e. ^Respondents

For the Applicant «».3hri J.P« Vergh^'Se,
Counsel

For the Respondents ...Mrs. Raj Kumari Chopra ,
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CORAMS

THE HON'BLE m» P.K. ICARTHA , VICE CHAIRMhN(J)

THE HON'BLH m, B,N. DHOUNDIYAL, ADIAINISThATIVE MiiMBEF-.

1» 'fjhether Reporters of local papers may be allov/ed to
see the Judgment?

2s. To be referred to the Reporters or not?

• JUDGMENT

(of the- Bench delivered by Hon'ble Mr» P.K, Kartha,
Vice Chairman( J)}

iV'e have, gone through the lecords of the case and have

heard the learned counsel of both parties on the question
of her son

\¥hether the claim of the applicant for appointment^to the post

of LDC on compassionate grounds is a d(?;serving one®

2. Shri Makhan Sin^h who was serving as a foreman in the

G.P/A'.D. j New Delhi died of harness on 11.3.1988, after serious

illness for. a period of one and^alf years®- Besides the widow

who is the applicant before us, he has left -behind two-sons

and three daughters. TvvO of the daughters are married. One son

is also married and living separately. According to the

ap|:licant, he does not co^ibute towards her family.
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iTionetarily or other.A'ise, She has statsd th-^t she has

no.y to 5uupoit her younqer son and. hsr daugntar .vho is

yet to be married» Har youngest son who is unenployed

is 'Adth hers. Hsr request for appointing her son as

Lower Division Clerk on compassionate grounds hos bean

re j,e ct e d by the ra spo ndents,

3. The respondents have stated in their counter-

• affidavit th^t thq applicant has already been paid the

foilowing aniounts as retirement benefits

"1^ Der;rbh cum retirement gratuity "3.51,300.00

2. Lump sum from Insurance fund and Ps >215486.00
saving fund

3« i-'oyraent of leave encashment Rs, 5,966^,00

4» payment of G.P.F-s deposits Rs.30,250.00

Rs.i,09,C02»00

5. Family pension at. enhanced Hs,900/- P.iV.., upto
rates . ii»3.i995

Family pension at ordinary rates Rs»450/-P.M,
after 11.3.1995."

4^ In addition to the above, the applicant's elder

son, Shri i-arminder Singh is in gainful employment as

Junior engineer (tilect) in C,'.P,VJ.D. having an income of

Rs*2j413/-p.M<, and living in the same house //here his

mother -Adth other tv;o children is residing^

5, The applicant OuTis e house in Vishnu Garden. The

lixecuxive Enginnar who conducted a discreet enquiry into

the conditio-n of the fam.ily of the applicant has submit ted

a report to the Superint eding Engineer supporting,the case

of the 3pplicarrt, -According xc him, though the elder son

of the applicant is living in the same housej he is not

'-.i-j-xng i^he t-citchen v/n^h hert. The house itself ha?



3 "

been built in an unaut'noilsed colony which may be

demolished i-ny time,

64 The applic-nt has not produced any documentary

evidence in support of her plea that she had boirovv'ed

money for the treatment of her ailing husband which had

to be paid off after his death.

7^ The applicant has received 3 substantial sum by .vay

of retirement bene,fit£s In case the same is deposited

in fixed deposits, -she would get a fair amount by

interest, in addition to family pension, for the livelihood

of the family, in the facts and circumstances of the c^se,

the rejection of the request made by her for api^intm.ent

of hex son as LEG cannot be. faulted on any legal ground«

The -pplic'jnt is not entitled to the relief sought in the

?

present application and the s-irr.e is dismissed^

There '.vill be no order as to costs.

(B,M. DHCUNDIYAL) (P,K. ICXr.TH'.)
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(^0 ' VICE aHAlBIAN(J)
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